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Asrurances Report

(Fifth Lok Sabha) on Naval
Dockyard Expansion Scheme—
Ministry of Defence.

(10} Forry-seventh Report on Action
Taken by Government on_the
recommendations of the Com-
mittee contained in their Two
Hundred and Ninth Report
srmh Lok .thhn] relating 1o

(11} Fificth Report on Action Taken
by Governmeni on the recom-
mendations of the Committee
contained in their Hundred and
Seventy-third Report (Fifth Lok
Sabba) rclating to Directorate
of Advertising and Visual Publi-
city.

293 12 s

COMMITTEE ON PRIVATE
MEMBERS' BILLS AND RESO-
LUTIONS °

wit win  mwx wef {m]
I to present  the Tenth Report of
tlbcanm:ime on Private Memben'
Bills and Resolutions.

COMMITTEFE ON SUBORDINATE
LEGISLATION

Fooutn ReronT

SHRI SOMNATH CHATTER]JEE
{ Jadavpur) : 1 beg to present the Fourth
Report of the Commitree on Subordinate
Legislation.

COMMITIEE ON GOVERNMENT
ASSURANCES

Finer Rerort
SHRI YAGYA DUTT SHARMA
{Gprdaspar) : I beg to present the Fini

Repart of the Committee on Government
Anurances.

—_—

1313 hrs,

RUCT-

*PUBLIC SECTOR IRON AND

TEEL COMPANIES (

LBINT-L AND MISCELLANE

'ROVISIONS BILL

THE MINISTER OF STEEL AND

MINES (SHRI BIJU PATNAIK) :
+to move for leave to introduce a

Bill to provide for restructuring of the
iron and steel companies in the public
sector 30 s to secure better management
and greater cfficiency in their working
and for matters comnected therewith
or incidental thereto.

MR. SPEAKER : Motion moved :

“That leave be granted to introduce
a Bill to provide for restructuring
of the iron and steel companies
in the public scctor 50 as 1o
sccure better management and
greater cfficiency in their working
and for matters connected there-
with or incidental thersto.”

SHRI C. M. STEPHEN (Idukki} :
Sir, I oppese the introduction of this
Bill an rwo E:’"“d‘ one techaical and
ﬂnh other sy tlmi‘:“ Coming lﬁ ﬂ‘bl‘:
techalcal e ¢ going thro
the Bill T ﬁmem are certain pmvmlgu
which provide for delegation of power,
eg. power to alter the conditions of

remove difficultion, power to alter the
lhm structure of the :ompnm by

i These, o me,
are delegatary m but 1 ﬁnd there is
no mmur-n:{n?nu attached to the Bill
which gives details of the powers of
delegation contemplated or incorporated
in the Bill, which iv onc of the mandatory
provisions.

Then, this Bill provides for taking over
of certain companies : it is nol  exactly
taking over, hut companies which are
today under the management of SAIL
will become independent companies,
direetly under the control of the Ministev.
But there i1 no financial memorandum.
1 do not know. T would like to get some
light on this point. Is it the contention
of the Minister that when these com-
nanies, which were being man by
SAIL 30 fur, will he taken over the
Ministry, there will be no additional
expenditure, no sdditional staff. nothing
of that sort ? Appareatly, it will involve
an additional expenditure, in which casc
there should be a financial memorandum,

*?ylish:l in Gz of lodia Bewrasediaary
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or they should say that there is no financial
expenditure. Neither of thesc memoran-
randa is appended to this Bill. Therefore,
the Bill as presented to the House is
defective on the technical ground I am
wimng out, which of course can be
ractified with your permimion. He can
aubsequently do it. 1 am pointing it cut
so that the Minister may look imto it

Then 1 come 10 the subatantial ground.
Iwant to draw the attention of the
Members on both sides, irrespective of
partv affiliation, that this Bill represents
a mijor deviaton from a vilal pelicy
in sn extremely vital area of navonal
inter Sweel production is an arca
vital interest for us. We know the past
history upto 1962. Although we had the
steel plantis at Durgapur, Bhilai and
Rourkela, production remained stagnant
around 4 million toone. A committes
was sppointed, it went into the struct-
uring of it, it produced certaia proposala
and those proposals resylted in the for-
mation of SAIL. The idea was that
these companies together and the com-
panies dealing with the inputs, namely,
designing, comiraction, coal supply.
they will all come under SAIL o that
there can be coordination. The manufact-
wring concertus need not go to the Ministry
or other people, they have nothing 1o
worry about, the supply of the inpuw
will be the concern of SAIL. That sor
of arrangement was brought about. The
result w;: that in 1973-74 Pproduction
went up by 19 per cent. I 1974-75 0t
went up further and in 3 u-ﬁat?ﬁﬁnhﬂ-
As against the 1973 figure, today our
production has almost doubled as a
result of this streamlining.

There is one clement in this Bill which
i qduuml-nd another element which
s abeal ]

is . The |
element ia that the different steel plants
which are autonomous units now under
separate m ments are 1o be brought
under a lin;[e management so  that
sufbeient coordination takes places. This
is welcome.

the other hand, & very d rous
minﬁ is mow being done. The NEDU
MEKON, the refractory, HSIL—all these
companies which are today under SAIL,
looked after by SAIL, are now being takea
apart and put directly under the Ministry.
According 1o me this is & very mischie-
vous move which will be disastrous in
the matter of the totality of our preduction.
We will go into the exact reason for this
at the consideration mage.

We are todayi o a position of com-
prting with + craational concerns.
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M.R;!{EPBAKEPL: Will thar mot be
more vant time of ideri.
e Bl # t the e ol considenng

SHRI C. M. STEPHEN : We were

today and ﬂwli%‘iml to the cxtent
of Rs. 400 crorcs. This is becawse of the
streamlining. But the reverse gear is going
to be applied now. If these arems arc
going to be put directly under the bure-
sucratic maghinery, corruption will be
rampant, things will become difficult,
ca-ordination will collapec, our compe-
tition overseas with the Germans

the Japanese in particular will become
casily affected, and we will be pushed
back. This will be the result.

For example, thin is very widely known
that in the NMDC there i an  area
known as Babubegan which was investi-
gated for iron orc—everywhere, when

take over, investigation wakes place
for which about Rs. g erores, I understand,
was spent NMDC. Now it is repocted
widely, d tiops are coming,
that this particular thing in #sught io
be handed over to Chowgule. Many
mm iloar. I this ﬂu‘){li:tnmt

owgules get wil i

thc‘ad\gnuﬁ E{ R?’Eym whi?::
spent for 1 purpasc of prospecting.
5o, it is & move against the public oﬂ'::r.
againat & very vilal area, where we will
be_wiped out in the internationad field.
So, I would like to know what the palicy
of the Government is,

1 find dismemberment of SAIL, dis-
il of CSIR, di e

aof S h Tent in
the matter of recruitment by the nationa.
lised banks. here di-am’u
in taki w the point Beinteg-
rnim.m a major adverse revemal
of a nationsl policy which will affect
our sell-sufficiency, which will make ws
subordinate to international cariels, a
major reversal of a policy which has
proved to be beneficial. I, therefore,
oppme the inwroduction of this Bill.

THE MINISTER OF STEEL AND
MINES (SHRI BIJU PATNAIK) : Sir,
I dio not wish to have a lengthy discussion.
That will come at the consideration
stage. But for the benefit of the hen.
Memder who has raised eeriain objections,
let me first inform him that there is no
need for a financial satement becaus
there would be no expenditure involved
from the Corsclidated Fund of India

Secondly, with the steel companies
or steel fmcrories comstruction in over
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two coming to an end, the Hindu-
stan ‘§I7e¢| works Construction Lid. would
undertake several other works not connec-
ted with mteel. In fact, they are already
engaged in more work not connected
with ateel than with sieel. in steel Plants

will have to wind up from there. We
are looking for foreign partmers fc\l'_l:_hm

to take work in third
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The hon. Member has agreed to the
major thing and that is the integration
of the steel plants, The belding company
idea was started by my predecessar, Mr.
Kumaramangalam, I am only taking
it up to a final stage of making one com-

any. It is not a part of the Ministry,

t will be a separate company. Instead
of & holding company, it will be an ownin,

the purpose of putting that mpqn{
as an appendage or a part of the stee
pants will not be beneficialto the cons-
truction company which employs & large
number of people and which has to find
uodll both inside India and outide
India.

SHRI C. M. STEPHEN : And help
the Dastur & Co.

SHRIVAYALAR RAVI (Chirayinkil):
Wny encourage the Dastur & Co.?

SHRI BIJU PATNAIK : I am talking
of construction works. The Dastur &
Co. i not & comstruction company.

SHRI VAYALAR RAVI: It is a
devinging company.

SHRI BIJU PATNAIK : The HSCL
% & contracting company; it is & construe-
tion company.

Then, the MECON are a design and
i This i

P with full’ autherity to
with the production of steel.

The NMDC, the major supplier of
iron ore to the steel plane, is being sepa-
rated from there to make it a caplive
mine of the steel plant. It will come under
SAIL. So, the hon. Member need net
have any fear that this company is being
taken away by some bureaucrat or an

i

them other non-ferrows areas, like, abu-
minium, chrome, fin, manganese and
whatever other things come in other
non-ferrous areas alio. They have goi
also to develop a consultation serviee
became we get dcmn.dmgm various
d f ies b0 i

service from bere for mine plann'mv:
2 is called, in which we have a certain
amount of weaknels, We have to build
that up

These are the various considerations.
It will only inerease the effciency of the
entire thing. 1 would request the hon.
Member not to raise his objection to the

i
also taking work in internacional market,
like, in Nigeria and other countries.
It 1 taking a large number of work for
steel plants. All over the world, the
designing companies, the devign consul-
tants, are separated from the produci
companies. They have then a great viabi-
liey. It is so n]‘i the world over. They
arr supposed to be an  independent
auhiority, like a judicial authoriry. They
taks a designing contract and they do
it. If they are a part of the producing
company, then it will have an adverse
effect. If the steel planu do not come
up rapidly, then MECON will have
hardly any work in India. Therefore,
they have got to look forward to works
outide India. [ am happy to say that
I will be able to give them a lot of work
in the third eountries. It is for this resson
that MECON has been made an indepen-
dent authority.

Similarly, shout refractories, first they
were captive ies. Now, they are
expandil i!lallerl. Tzhc larges
plant Ui'l?hc at Bhilai ivelf. But a separate
company outtide the SAIL is thought
of because it is to sell a large part of
it produces oumide steel group itell

of this Bill.

SHRI C. M. STEPHEN : The point
1 was rmaking was this: here was a
particular g:n? tried in the course of
three years found to be absclutely
beneficial in this result... ..

MR. SPEAKER : You can raism it
during the debate.

SHRI C. M. STEPHEN : Why then
did you Bnd it neescessary to have a
different set-up 7 1 would aso like to
e enlightened., , . . {Faterruptions].

MR. SPEAKER: Not now. There isa
stage for it, later, when you can raise it.

The question is :

“That leave be granted to introduce
a Bill to provide for restructuring

of the iron and steel companics
in the public sector so as to
secure 'h;ingr mgn-ﬁpenl and

ater efficiency in their working
E:ifc mutters connected therein
or incidental thereto.”

The mation was adopiod.
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SHRI Bg‘U PATNAIK : Sir, 1 intro-
duce # the Bill.

13 a5 hrs.
RE : QUESTION OF PREVILEGE

aeng wEeT, ¥ wTIRT sy w223
Ft s femr Srgar § 1 A F st
fer anh & fawrs firfeds Fw
fear &, 9wk art & o wgw ax &
fF %A 1@ gy &1  frmdre fea
I— uwddl ¥ AqAs ¥ & fam ooy

aw g aorr & fe oaw axw &,

AT T ATET WY AT &)

MR. SPEAKER : You yoursclf told
me that you would produce additiona
material which yw have got. Again you

want 1o raisc it..

SHRI EANWAR LAL GUPTA : I
have given every detail w you.

MR, SPEAKER : Merely your giving
is oot sufficient. I have to look into it.

x3' 26 hora.
ELECTION LAWS (AMENDMENT)
BILL**

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFA [‘EHRI
SHANTI BHUSHAN) : Sir, I beg 1o
move for leave to intradues & Bill further

to amend the Representation of the hople
Act, 1951 and the Iodian Penal God:

MR. SPEAKER : The question is:
““That Jeave be grapted to introduce
a Bill fun
Representation of the People
Act, 1951, and the Indian Penal
Code.”
The mation was adepied,

SHRI SHANTI BHUSHAN : Sir, I
{utroduce the Bill.
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1y ol krs,
[Mr. Depurv-Sezaxes in the Chair]
13 a8 hrs.
MATTERS UNDER RULE g77
MR. DEPUTY-SPEAKER : Mattens

under Rule g77. Mr. Ram Gopal Beddy,
He ia oot here..

SHRIMATI PARVATHI KRISH-
NAN (Coimbatore) : Sir, 1 want to
make & submision,

sitwrfx qorw W (s T
wsm wgtw, 44 WrEm a7 ¥
wHIT WA AR W e d9 F fan
o Afew frar o faree oraTa wat
e AT AET £ )

MR. DEPUTY-SPEAKER : Ifthe Mi-

nister wans to reply, be can inform the-
tomarrow.

Speaker and reply

wiht o AR 8 e s
®r (ot fear ar oo St e
# frmrf 37 & fag &% | a7 &
14 ari|m #t Fgr a7 ) fawe fae
fafreT o 7 o ST AT &
ot wft firmr 2

MR. DEPUTY-SPEAKER : Under
rule 377, if the Minister wants to reply,
be has pot informed the Speaker. If he

want to reply, be can inform the Speaker
and reply tomorrow, if he wanwm.

e ot afare v s
(st aw arw) e WG,
T fReft =T T AT wwEn A
freft i & 1§ A Ja= w g
AT A Ffag A g A
¥ ware 2 & f dwT @ F

T WETNw . Ad AR, 377 %
o o & i e g

*lntroduced with the dati

of the Praident.

ssPyublisbed in Gazette of India Extraordinary Part 1I, Section 2 dated a2-12-77.



